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" 1. s the appeal competent ? ‘362
2. (a) Is the application in the prescribed form ? L?S(X
(b) Is the application in paper book form ? 7 \8(/9
(c) Have six complete sets of the application <0 Ihg N
been filed ? sl Irowe fbd
3. (a) Is the appeal in time ? "803
(b) If not, by how many days it is beyond .
time ?

4, (c) Has sufficient case for not making the

application in time, been filed ? -

4. Has the document of authorisation;Vakalat- \5<,2
nama been filed ?

5. Is the application accompanied by B.D./Postal- \558
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) Bd
against which the application is made been
filed ?

7. (a) Have the copies of the documentsfrelied L,b(g

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)_
above duly attested by a Gazetted Officer o
and numberd accordingly ?
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26/2/23. Hon.Mr.Justice U.C.Srivastava,V.C.
Hon.Mr. K. Obayya, A.M.

on th~= request for adjournmant by
counszls for both the parties, the

case is adjourned to 11/3/33.

e

V.C.
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*" Def.i0.259/88
Connaected with
0oheib,380/91

x8 :
11/3/93. Mon,fir, Justice U.CW3RIVASTAVA,V,.C,
- Hon, Mr, K, OBAYVA, A,M, '

Heard the Counsels for the parties, except
those who are not present or those yho haee not
sent any slip or mention, but the affidavits
filed by all" parties have been perused.

Judgement has been dictated in the open
Court, | |

(tgk) RN - ' V.Co
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CENTRAL AQMINIATRAT IVE TRIBUNAL
LUCKNGY BENCH
LUCKHOW, | :
0.A. Mo,259/88

Connected uwith
0.A.ND,380/91

durya Qeo Qubey RS RS Applicant
Vs,

Union of India &

Others, IR R RS S I Respondents,

HUnoMroJUStiCE U.C.iriuasta\!a, V.C.
Hgn, Mr, K, Ubayyal A. M,

(By Hon,fr, Justice, LeCuSrivastava, V. (%)

This applicaticn has been filed against the order

dated 12/3/87 posting the respondent fb,5 Shri P.K.Khullar

in S & T Branch, uith a prayer that the said order be quéShed

along with comsequential order dated 16-10-87 as yell as
order dated 19~11-87, The resultant order yas that the

applicant has been reverted to lower grade,

2. The applicant was working as Head Clerk in 3 & T
Branch in the office of the D.R.m.; tﬁéknou. Respondent
No.5, Mr, PsK.Khullar was working as Guard 'C!'., He uasv

, been
decategorised as having / “found unfit fer Guard 'C', but
the screening Committee found him fit for alternative
absorption as Senior Clerk in the Pay Scale of Rs.33D=-560.
Rccordingly he yas posted as 3r.Clerk'u,e.F. 27-2-87. It
appears that the matter was a%itated by the Railuay-men
Union before the departmental auii%fity with a note that
the proposal which was given, was/justified and the Saiﬁ
respandent Ne,5 ‘should have been abéorbed in his parent:

department and it can even noy be done and it will not

.0.2
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involve reversion, It appears that the sgid demand of
the Union found favour with the respondents and
consequently he was posted a3 3enior Clerk in 3 & T
Branch on 12/3/87. The applicant was promoted as

Head Clerk on 13/8/87\uhen the said-Shri Khullar yas
working as Seéiaf Clerk. According to the applicant

he was senior and according to the réSpmndent, he waS
senior te the applicant, . Respondent No,5 has pointed
out that under the Rules and Circulars of Railuay Board
he yas entitled to éBSQrption as Head Clerk in the scale
of R.425-700 (Revised f.1400-2300) after medical
decategorisation and he had to accept the lower grada'uhder
protest and accordingly he was posted in 3,& V1.Branch
for administratiQe reasons, It yas stated that uyhen he
was working as Senior Cllerk, the applicant was also
working as Senior Clerk, The seniority pﬁsitionof the

medically decategorised staff was not assigned by the office,

'in the 3 & T Branch, by the time the prémotion of the applicant

was made a8 Head Clerk, As such he'uas wrongly promoted
earlier than the respondent No.5, UWhen this yas detected
the reversion order was passed and the respondent No.5

was promoted,

3. ‘The respondent No.5 having been medically
decategorised, obviously in view of the Railuay Board's
Circular, he should not have gone over and above the other
_relevant =
persons, He was to be posted in the/Trade department,
Instead of that he was posted in 35 & T‘GEpartment with
the result the applicant was to be reverteds for the
administrative reasons it was. possible for the Railuay

Administation to post one in one Brgeoth and the other in

another branch, but it was alsc thgduty of the Railuay

0.'03
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Administration to post the persons in the Branch to

‘which his trade belongs., The change of posting

resulted in spplicant's reversion, The applicant,

having been promoted to the post of Head Clerk,

was soon reverted within a short pericd to 2 louver

host, Actually there should not have been any

occasion for the Railuyay Administration to revert him
uhen he was promoted in his turn, The respondent No,5
Shri Kullar was promoted at the instance of the Union
and regarding that also it uas pointed out that it

does nof involve any reversion, It yas pointed out that
while accepting the demand of the Northern Railwaymen's
Union this asﬁact wes not taken into account and that

is why reversion order was passed, The operation of
revers ion order was stayed, with the result the applicant
is still working in the said post, Much time has

passed and the applicant during this period sarned
promotion to the said post, As the said reversion Qas
necessitated because of the posting of the said 3Shri
Khullar, the applicant would have been harmed and that
too was not done, As Such even if the reversion order

is guashed the saﬁa will not affect the proﬁbtion or
posting of Respondent No.5. In vieuw of uhat has been
stated above, the reversion order dt 16/10/57, is
gquashed and the applicant is deemed to be working in the’
post €0 uhich he was promoted sarlier, It is for the
Railyay Administration to proceed in accordance yith lau_»
hereinafter and the question of senigrity yill be

determined in accordance with law. No order as to the

costs,
wb*wﬂ}/// . L@///
Member (A) : . Vice-Chairman.,

Dated: *_ 11th March, 1993, Lucknoy.

(tgk)
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| IN THE CENTRAL ADMINISTRATIVE TRIBUBAL
/’ N “ ADDITIONAL BENCH, ALLAHABAD
| O N Wo. 259 /8%
: Surya Deo Dubey ees
; vVersus
U Union of India & Others. cee

I N D E X

Applicant

Respondents

Sl.No. Particulars

1. Petition

2. Annexu.re - 1 s e e
Order No. EIIE/6-2/M.U./C.I
Dated Novembear . 1987

3. Annexure - 2 cee
Order No. E-11/MU/CL-III PTI
Dated 16.10.87

4, annexure - 3 see
Applicant working as Head-
' Clerk in S&T Br.in DRM's
Office, Lucknowas

D Annexure - 4 e
Pk aairbtas  posting on 27e2.87
as Sr.Clerk trains branch.

Bo annexure - 5 coe
Posting of P.X.Khullar on 12.3.87
as Sre Clerk in S & T Branche.

Annexure = 6 eee
Representation of Officials dated
20.10.87

8o Annexures - 7 cee
Representation of different unions

’ 90 Annexure - 8 LI Y
v& Representation of different Unions

10. Annexure - 9 see
Representation of Different Unions

%& 11, Annexure - 10 coe

, Representation of different Unions

'12e Order No. 752<E/6=2/S & T ~ AnNNe 1leee

13. Annexure - 12 SF““"L‘ cew
8ri P.K.Khullar,.joineZ® as Head =
Clerk on 18.11.87 Trains Branch.

140 Annexures - 13 & 14 ceoe
Orders dated 12.3.87 posting of

" Khullar to s & T BranchaiQd‘“
15.

ANNEXUure - 15
Representation dated 14.1.88

L. N L
2)-2.8.

16. Vakalatnama cee 3—‘7
Rlace H
Dated :

hﬁ

Apglica



C - dministrative Tribunal -

o ‘..'} ‘ana Bench At Allghabad S 4
- R e
< < Date of Rece‘f&oM\aM

v
by Post Dy Régistrar. )/, &?

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

hd ADDITIONAL BENCH, ALLAHABAD
Between
Surya Deo Dubey, Head Clerk,
I S & T Branch D.R.M. Officer -
4. LuCknOW. ® s+ s A‘Qplicant
Versus
1o Union of India,
2e The General Manager, Northern Railway
Head Quarters Office Baroda House ,
~L New Delhi.
3e D.R.M. Northern Railway, Hazratganj,
Lucknow.
- 4, Senior Divisional Perscnnel Officer
Northern Railway, Hazratganj, Luckinow.
=y 4 h 5 Cl e
Se Sri Pe.Ke.Khullar, Senior Clerk,
\S)W S & T Branch, D.R.:le Office, Lucknow.
\ L\ ~ «ve.se Respondents.
o\ O\
Details of the application : -~
1. ‘/Particulars of the applicant.
- (1) Name of the Applicant Surya Deo Dubey.
N < / (11) Name of Father/ : B njea PCAW

[ 17

Designation & Office Head Clerk, S & T Branc]
in which employed. DRM Office, Lucknow.

(1v Office Address. S&T Branch,

DRM Office, Lucknow.

.

"

Address for service- S&T Branch,
of all notices. DRM Office, Lucknow,

M\o“-
\W/Oﬂ
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Particulars of the respondents :
(1) Union of India.

(ii) The General Manager, Northern Railway,
Head Quarters Office, Baroda House, New Delhi.

(iii) D.R.M. Northern Railway, Hazratganj, Lucknow.

(iv) senior Divisional Personnel QOfficer
Northern Railway, Hazratganj, Lucknow.

(v) Sri P.K?Khullar, Senior Clerxk,

S & T Branch, D.ReM. Cffice, Lucknow.

Particulars of the order against which application is
made.
The application is against the following orders : -
(1) Order No. ¢ No. EIIE/6=-2/M.U/C.I.
(ii) Dated : November '<74{ , 1987
Annexure- I
(b) Order No. E-11/MU/CL-III PT K dated 16.10.87
Annexure- 2
(c) Order No. FIIE/6-2/M.U/CI-III dt. 12.3.87.
(iii) Passed by ¢ D.R.M. Lucknow. Resp.No.2
(1v) Subject in Brief Reggéion from the post of
Head Clerk to Senior Clerk.
Jurisdiction of the Tribunal :
The applicant declares that the subject
matter of the order against which he wants
redressal is within the jurisdiction of the
Tribunal.
Limitation

The application further declares that the
application is within the_limi&ation prescrived
in Section 21 of the Administrative Tribunals

Act, 1985.
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Facts of the case :

The facts of the case are given below :

(1)

(ii)

(iii)

(iw)

That the applicant was working as a head-clerk
in S & T Branch ia the office of the D.&KM. =z

at Lucknow - vide 2Annexure 3.

That Sri P.K.Khullar respondent No.4 wgs a
Guard 'C' grade. Unfortunately he was decatego-
rized beiang found to be unfit for the post of
Guard Grade 'C!.and he was found fit by the
Screening Committee for the alternative

absorption as Senior clerk in Scale 330-560 (Rse)

-

'Sri Pe.Ke.Khullar was posted on 27.2.87 as a senior

clerk in the trains branch against an existing

Facancy vide Annexure- 4.

That without any reason or rhyme sri P.K.Khullar
was arbitrarily posted as Senior Clerk in s & T

Branch on 12.3.87 vide Annexure -5 presumaply

because officials of trains branch put a pressure
to do away with the posting of sri P.K.Khullar

in their branch.

That after 12.3.87 Sri P.X. Khullar started .
workingas a senior clerk in S&T Branch andA£§2
applicant was already working as senior clerk
in this Branch since prior to the date oéfposting
tathia hrasnsi of Sri P.K.Khullar, the amfbeent

. the applicant was senior to
Sri P.K.Khullar and‘Fhe applicant was promoted

as Head Clerk on 13.8.87 ewven when P.K.XKhullar




s

- .- ' was working in the same office as senior clerk.

(v&)

(vi)

“x

(vii)

viii)

(ix)

That on 20.10.87 the officials of S & T branch
made a representation to the D.R.Me. that
orders of posting of Sri P.K.Khullar as
senior clerk to S & T branch were arbitrary
and illegal and that Sri P.K. Khullar be

posted to his parent branch where the post

.of Head Clerk to which Sri Khullar was

entitled was already vacant. This representation

is Annexure-6.

That on 16.10.87 Sri P.K. Khullar was posted
as Head Clerk in the grade 1400-2200 in

pdace of the applicant and the .applicant was
ordered to be reverted ( Order now under

challenge ).

That different unions of the workers also made
representations that the appointment of Sri

Khullar to S8 & T branch was illegal and

-aArbitrary and that he should be sent back to

trains branch whemrhe was originaily posted =
after decaﬁegbrization. The representations

made - are Annexures 7, 8, 9,& 10.

P

That Sri P.K.Khullar was sent back to the
trains brancn vide qrder No.752~E/6=2/S & T,
dated 18.11.87 and was posted theze as a
Head Clerﬁ against existing vacancy in the

grade of 1400 - 2200 vide Ex. 11le

That Sri P.Ke.KXhullar was also spared the same




(x)

(=)

(xii)-

Mo

- 5 -

day to resume his dutv as a Head Clerk in

Trains BranCh' Woe.fo 18011.87 Fol‘IoVide EX. 12‘

That it appears that the trazins branch officials

have again manouvered the étay of the order dzted
18.11487 referred to above videa}etter No. E11E/ -
6-2/M.U/C1.III dated November 1587 (Impugned

Ordar ).

That the Uttar Railway Karamchari Union (Recd.)
has taken the dispute to Labour Court and this
does not debar the applicant for seeding redress

in this court.

That the orders dated 12.3.87, 16.10.87 and
19.11.87 are illegal and arbitrary and unjust
for the following reasons and grounds amorg st

otherse.

(a) That the orders dated 12.32.87 posting Sri
Pe.KeKhullar to S & T Branch in the scale
330 - 530 is against prnted Serial No.7331

L'u“
and 5497 - Annexures 17 & 14, He méeht have

been placed in grade 425-640/-1400 - 2300. At
the time of screening a vacancy of Head
Clerk grade 1400 - 2300 existed in Trains

Branch.

(b) That there was no justification to change
cri P.K.Xhullar from Trains Branch to s & T
Branch and tbe order is untra vires since it
was made with extraneous considerations
as well as it offended Printed Serial No.

LI

Z;;é;t{g
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(a)

(e)

A

Ao

That the applicant being senior to Sri P.K.
Khullar dn account of his date of posting as
senior Clerk being prior to Srl Khullar, the

applicant could not be reverted.

‘*hat the order dated'l9.1l.87 passed the verv
next day by the same authority is again the
result of t he same extraneous considerations
which compelled the D.,R.M., to shift Sri
P.K.Khullar to S & T Branch from Tains

Branch.

That no harm will bedone to Sri Khullar if he
is retained in trains branch whereas the
applicant shall have to be reverted if the

impugned orders are not quashed.

Relief (s) soughts

In view of the facts mentioned in para 6
above the applicant prays for the following

reliefs : =

le That the ordér No. IIIE/6-2/M.U/CI-III
dated 12.3.87 Shifting Sri P.Xe. Khulla
from Trans Branch to s & T Branch
be guashed and cbnsequently order
No. E-II/M.U./CL-III/PT I dated

16, 10087 be also qQaShedo

2 That the order No. EIIE/6=2/M.U./CL~

III dated 19th Novembsr 1987 be set

aside.
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(3) That costs of this petition be awarded to

the applicant.

8+ Interim order, if prayed for

Pending final decision on the application, the
applicant seeks issue of the following interim

ordere =

That this Hon'ble Court be pleased to
stay the operation of the order No. EIIE/6/2/MU/E
" CL III dated 19.11.87 and conseqguently the
order NO.E~11/MU/CL~III/PTI dated 16.10.87
reverting the applicant to his substantive
post of senior Clerk for Head Clerk be also
stayed.

In case this Hon'ble Court is pleased
to stay the above orders no prejudice wiould
be caused to any one. On the other hand if
the operation of the impugned orders is ndt
stayed the applicant ahall be financiallv hit
and shall suffer an irreparable loss as he

would be required to work undsr his junior.
——

O, Details of the remedies exhausted. :

The applicant declares that he has availed of
all the remedies available to him under the
relecant service rules, etc.

The applicant made a reoresentation

on 14.1.88 Annexure - 15 but received no replye.

10. Matter not pending with any other court, etc.

The applicant further decla:es that the matter
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- regarding which this application has been made

is not pending before any court of law or any

other authority of any other Benh of the Tribunal

except the Labour Court.

11. Particulars of Bank Draft/Postal order in respect
of the Application Fee:
i. Name of the Bank
on which drawn.
2. Demand Draft No.
Or
l. No.of Indian Postal ;D_D OS—Xélg
Order(s)
@,J 2¢ Name of t he issing C\ PU Hﬂ,%/?,l 7 ”
: -~ Post Office. ! oV, &‘lc
2%2% 3 t f £ 2~ g
(e o Date of issue o Af 3. v
b postal Order(s) . ¥
4, Post Office at which
Payable.
12, Details of Index :
an index in duplicate containing *the dekails
of the documents to be relied upon is enclosed.
13. List of enclosures
(1) Order No.EIIE/6-2/M.U/C.I Dt.,.
November 1987 Annexure=i
(i1) Order No.E-11/MU/CL-III PTI
Dated 16410487 Annexure-2
h (1ii) Applicant wWorking as Head-
Clerk in S & T Br. in DRMs
Office, Lucknow. annexure-3
(iv) Applicant's posting on

2742087 as Senior Clerk in
trains branch. Annexure=4
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(v Posting of P.K.Khullar on 12.3.87
as Sr.Clerk in s&T Branch. Annexu re - 5

(vi) Representation of Officials dated
20+10.87. - Annexure - 6

(vii) The Representation of different
unions that sri Khullar's
appointment in S&T Branch was

illegal. Annexures-7, 8,
9 & 10.
(viii) Order No. 752-5/6-2/s & T, Annexure - 11

(i) sri P.K.Khullar joined as
Head Clerk on 18.11.87 in Trains
Branch. Annexure =12

(%) Orders dated 12.3.87 posting
of Khullar to s&T Branche. Annexure -13&1¢4

(xi) Representation Dated 14.1.88. Annexure - 15

VERIFICATION 3

I surya Deo Dubey aged about S/og;}.??f%ﬁfﬁtifﬁgﬁsﬁ/

working as Head Clerk, S&T Branch D.R.M. Cffice, Lucknoﬁ
do hereby verify that the contents from 1 to 13 are true
to my personal knowledoe and belief and that I hawe not

suppréssed any material facts.

Place....f;....... S&%}N
Signature of e Applicant .

Date ‘;rS: ')-L.W.

To

Rhe Registrar,
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Northern Railway

Divisional Office
Hazratgand, Lucknow,

Notice

In supercession of this office notice of
ven no, dated 18-11-1987, the transfer orders of
ri P,K.,Khuller, Hd.Clerk 'S&T! Gr, 14002300

i pmutert from S&T Branch to Trains Branch is
pended till further orders,

This has the approval of ADRM(T).

Lucknow,

RS TXYBXE/BX T XEE 5
.- NQ..EIIE/G-Z/M.U./CI;III Dated: November 1010\,1987
Copy for 1n£ormgtion:a nd necessary action to:~
1. Sr.DSTE/LKC., | |

2, Sr. DOS/LXO,
3¢ Supdt. Pay Bill,
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P EORTEER™ SATLYAY.
L N 'l;

Div4 sional Ofﬂeoo -y
Luckneu. . Co

('; | ‘ . Psted 16010._87 -

e ‘ . MTTCK

s‘hri P.X.XEtllar 8r.Clerk grade 1200.2240 s

propoted to offdeiagto 28 Fd.Clerr in grado o i

quEram 1400-2300?&?8) in placo of shri '
N soDo DuWQHdoCIOPko '

shﬁ S.D,Putey is revertod 18 his subs'fantﬂvo post
in grado Rs.19M0.2040( KPS) .,

This has the gnproval of ADRM(T),

[P S

Cepytes'-v : ‘ : ' o o !

i Sl’oD‘I'?E/”(O

2o ‘Jr.DAO/L‘CO

30 Suvdt.!’a?billao
4. SWLY(Union)

Co oo
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o T HOITHTR RAIL-AY, -
o o o o Liviaionsl 0ffic
I N DAL | »UENOw. Dt o 13/8/ BE7
NOTIoN
, Sri J.m abey, S¥. Clok in sado g 1&‘,&-20%(2&*”)
?  workdng ukdQr 534 ,;»aol?.hoOIIice./MCignou 18 Teupoeary prooted
to Oniciute a8 Hexd Clexs M scdo i, 400-2200(14) sad
- poatcd 5% the pumo wlace of woksily agsdust en exwt&nb vawsy.
" . ‘This kas the z«;mx‘ov«l of ao&metdat d&tborityo :
.y

For SB- Bivd P h Ofi‘ice
uo.thc.m ‘"ljlmumaw.

% Copy toge - .

1) ETobeme?sBe/libckBoue

2) Y, Sr.u..&."‘.l‘.o/mmﬁi. ' }
- 3/  Supat, (Paybill )Giwi O£icefLu i,

) supd(seziun 0fMcs/Lucicou,
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"2, Supdte Tr-ins Branoh,
S Dealer 8/5-3’ E/6.50 (‘%gﬁ \
2

‘4, - Supdt. Bills, - '
. 5. sr., DQA.O. /\pryy - . (,'

Northora Railya

o
Nos EIIE/6~2/1,U,/Cl.I1I. : Divislonal oreace,
' ‘ Lucknowgntln 3702087

- EOTICE

On beins declared Nedically unfit for the poet of Guard
Grade *C* in grade B, 330=530 (RS) Shri P,K,Khullas been
found fit by the screening committee for alternativo absor.
ption as & Sr.Clerk in Sosle bse 330=560(RS ).

Accordin("lv, Shri P K,hhullar is posted as a Siéélerk

" in grnde PBso vJO-sso(RS) 1n the Trains Branch aga1nst an

existing vacancy.

C/for Divisional Raguay Nanagor, :
Luoknow,

sﬂ/’m

Copy for information and nece 'Sary actioni N o

1. Sh.FeK,Khuller in Office.

,v& ’
8/ .
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Diviglongl O ¢fieq
Hoopatgon), Lucknous

T o ugt'lcg

‘ . ~ N In guparcosolen of thig o ffico notico [e. §/693/%0000(PXX)
- " dated 103087, ori P.K.Khullor Gugrd Gre 330580 (R§) wag pooted

ao §re Glork Gr. 330-560 in Traing Bran¢h - U now pogtcd
io IRY BSTR*o 0ffleo ot Kucknow 3olaot onidtieg voecneye

Thios hop tho cpprovgl of gre. DD,

Do o oerclas ak PP IO @F\
P & 2P0 . _< 1.,‘;} |
' (jow ﬁ.ﬁ:&;u. Hon agor | '/

HOy EIR/622/U /G IIT  Dgtods Horeh | 2 1807

¥ ' " Copy togse

1. gr. T08/1X0.
2‘ 8'. BSTEMO.
3. 57 DML o RN -

4o gri P A okhullor (En 0fflco)e SR B 1




. LA
~ 7
Awé |
' 2ho Diviclencl Reflvey Hmagov
! Northera Rallway

k- 'I.netmwo |
' ' _ , Throughs PromrﬂMncMo%

rubu. ‘Ibrus"ins of the dcoaﬁ'egorised staf‘f in A&
Srench elqriaal esdro in contrnvmtion of
, norse of e11 laid doun rulern,

coovo0. ) ) !

Honlble fir,

. C itk dge dof’ermca 1t is broug"t to your kind netico
. that ebri P, ¥, ¥haller,Cosrd frede 100 Sorle %,12602040(R07) |
et hag boen theast, efter modiccl decatogoricetion,upon 287 Bpsnely |
- clorical cofve in vinlerion of P.C.K0.5467 wnd %““l,wmz to i
- which, we *h¢ undersigmed ere urde to suffer a grest leocs, !

- Revoroica of Bhed ®oDo Dadey, Hesd Clerk as SroClerk,ic dumodisto
ef fo ghooto Our ell pra»viw e rop*esmtetione heve gonc mo »

S0, ve having high hopo on vouv crodself, roquest

+ yeu to teko necoss sty sotion oo that tho wles, snvisapged dy. 1_
" P.BeF0o8497 snd 7321 prevail cad £hed P.".Khuller Qocatogorised

nerd 43,9CY 43 gent to hie psreat brmch Opersting, vhoro aéet ;

of Waad Olerkr Seslo %uo&zam@w: aireedy exi?tso 4 l

_ We ero savauine, your tind-0nl¢ ,will ravmo
- the unjtwtiea dono co far to uos

_Tbanking yoa in anticipat;ono

i  tours faithfully,
‘ | Clerks of S&T Bponeh -
GED Q o , ~ TRW Otfice/WR/Zuchncvo .
: , - 1, ’(&[7‘ fﬁ‘/‘[{"'&

') R
(S pmTnpded - 2, Vijar Lvawi
G(/ SLINT 43\ &AN 3, Naod KXC\QJ\Q\
N 5 Mo hars xﬂ«,w A-~.é;_~«>:\~ _
%ﬁ l(/\/v %%75‘,{4%\ . ’;/\_4 -

@ ?‘f\*z&?‘
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Ref. NRMUI#ﬁ.é_ )ﬁ 7 | | - oDatedu ] J?/..?l :

~were shown, It is regretted that the Selection Board

. PCI is concerned, it is an ex-cadre post and none would
‘have effected 1f he would have been absorbed as PCI,

.got back-ground of working and has also been given

Near Guard"_‘sA Rﬁn{\iﬁg'Rbom

Chérbaéh, ‘Lucknow.

The D vl.RlXiManagero

N

© ! This item was discussed int he P,N.M. and he has

Northern Railway,. .

‘Lucknow.' - ' ' ’

Dear Sir, | N | _

.. Beg:EXZXXYXEH Absorption of Sri P.K.Khullar

} - in a lower grade . ’ 1
«( /“ see !

R IRER RN 5 1% WP e T

Mnion™:

Regittered & roLg::itod AFFILUATED TO THE ALL INDIA RAILYJAYMEN'S FEDERT!ON:-AND.NIND MAZDOOR SABHA | -

1y a,r

G

W T e
A o RS b4

ST
A

Py ‘ o hg'
CEASER M

¢

ULy

not been given the correct relief and he lost his senio- !

rity as he was absorbed as a Clerk in Gr.330-560(RS) = !
instead of Gr.425-540, At the time of his screening

one vacancy of PCI and 15 vacancies of Coaching Clerks
did not consider him as a Coachiing Zlerk though he has

training inc ommercial duties, So far the question of

However, your attention is invited to PS.7331 under which

L

'his case may be reviewed keeping khe in view the decision -

implemented in the case of TTEs including S/Sri Jamil

~

Ahmad, D,B.%ingh, ¥,P,Srivastava., The file of Sri B.P.

Srivastava who is still working may kindly be requisition; . -

- ed where it can be seen that they were absorbed as T.C, _

.. in Gr,. 260-400 but in. terms of PS5, 7331 they were -
i refixedxin*higher‘grade,from the original date of = -

absorption.

' Since there had been no vacancy in S.T Deptt. in |
higher grade at the time cf his absorption, therefore he
should have been given equivzlent grade i.e. 425-540 as

@ Coaching Clerk or PCI and it rejuires revision in terms .'

of PS.73310 : .
It is hoped that the case will be reviewed so

that he is given proper benefit of his grade & seniority.v“

%
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S&T BkANCH, LUCKNOW e
UTTARIYA RAILWAY RIAZDOOR URION {5k,

REGISTERED, RECOGNISED & AFFILIATED TO N.F.LR.
(K.NOT.U.CQ)

The Divisional Reilwsy Msnsager
Northern Rallwey, '
Lucknode

Dear Sir, ,
Subi- fbgorntion of medieslly decetegorised steff.
Shri P.Y¥.Khullar (Cusrd 1Cte)o ' -

o000

My sister union hes elresdy vwritten regarding above C8S6o

I-{m folly sgreed with the contention given by the WRMI.

Spri P.X.Xhuller,Guard 1c!, ghould have been screened
and . abserved in Gr.4250700(RS)/1400-2300 (RPF) but 1t was not
done by the Screening Committee thonrh thev vere M1y tware
of the P.S.No.7221 in whieh Rly.Bd. hrs g8id thet the Guerds

snd Drivers be ebsorved 4n the equivalent grrde.

If 4t wes done et the 1n1f181 utaie he wonld have beeﬁ :

pssigned seniority in Grade Rse 1408-2300 (RPF) end may et the
ot ~er promotion pecordingly in higher erede. '

This Union desires thst the anemoly mPy kindly be

N ﬁémoved ps e-rly &5 nossible end Shri vhuller mey be sbgorbed

on the vaceney ‘Aveilahle at the time of his screening vizge
Comml.Clerk, PCI & Hd.Clerk Tr-ins Irrnche .
iﬁ;fhfully,

Thenking you,
- : /
(NAND WIMEAR

Asstf»Divl;Secretsry/URMU
Lucknowo

Yours
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Rosiones ¢ S
#-36/F, Raliwey Quarter, « .
Charbagh, LUCKNOW, )

.. iMomtior Working Committes :
PO "wam @ Poﬁeﬂm : .

: m N“" Re . ' : Noer Guard's Aunning Aoom |
Charbagh, LUCKNOW, H

'Dﬁiaio::xtl Railway Manager, by 'z[wiwr .
. ll.kl; oLucknowo S

’ ‘negs- \bgorption of Sri Pohomunay Gd gr"cﬂ a3 . "
“ AraGlenks ' ‘

‘ R‘e.ft'-_l-tvem HQG Bo;  ef "'-'fo

P, - e g'm JH'J Iﬁeg a;

N A --'31“3';9! S ﬂ' . , AR
b * o . ;' o Above mamed vhile woﬂdng ag Gd}e x'%@ was medicall‘
31 T e =y decatef*oraised and wwmrrﬂ to m absorbed ia ‘
0 U)o grade 425/~ 9700/- as he vas declared sn,litable f‘or the
e post of clerlf He ms infortuna‘&@iy absowed in gr "e ’: jy:n‘

\ 7..‘330/- - 5«:0/- in 8&T &spt 8 though vacanioies were tﬁ
availdble in gPe 4@5/« -«-700/«- in opige Brfuqh in the minf.,
R istri!ﬂl cadrie N~ R _ )
| . 1n termes of B/S. m% 7331 he should hnve bcm abbo-{

_'.;. y '.rb‘ed in tr Jdms Oranch of DR ofi‘ice ns h@ h-d \'orl:ing m

: ~ back gwund of the some depmt@ ‘There had been tuo wcu@i
u“f : ncie, viz of 3ri I.d.Lal Srive.tava & Chhadi Lol wha ,

> y ".r('te::"ad? L g S ;
0 .. Hon=ab:ogption of Sri P.! oi(nunar has re ulted ?sh L
'?ﬂ“}f;_' . he could rat get grade of 425/= <==700/= ot the time of e

:l~
Bl orptian anl alio seeddorty in grade 426/ = --»700/“' : ‘ '

°. . Contd,, 0.0'20:
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; B 1t wn: mentioned in the itan Noeeestovesofecscs
! T eesesesPilli Tht there had been a vierney but ‘Sri
*lf: Fhullar wa: slsorbed in| lover gre in 330/- 560/= .
' - P | |
’ A It 12 therefore rcque.ted th't the ¢ .e may
"be revievel in the light of -bove point- snd xhe
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NORTHERN RAILAY

Divisionsel COffice
Noo 752mE/6-2/54T Lucimow,d-ted 13,11,1987

NOTICE

~ Shri P.YXe.Khullar,Wesd Clerk (P eRse 14022200 of
88T Prench is trensferred snd nosted in Treins Brench in
the seme grade snd osy sgainst existing vacency on purely
temporary basise _ '

This has the approvel of SreDPOe
for Divl,Ralluay Mensger,
Lucknow, '

Copy for informntion and necess&sry sction toi-
s
1. Sre XTTALYO

S
. 2o “FoJOS/LFO
\2s Sr. DAC/LXO

4. Supdte(Pay B1ll)e

2o ne

|
\




No, 84g/F/taff

NORTHERN RATLWAY

Shri P.¥.Kbhuller,
Head* Clerk S&T Bro
Lucknove

T ¥

: Divisioﬁal:Office,

N -
!‘ M
:i:\<
PN

' o ' AW
In terms of DRM/LYO'sS Notice Nb.?Sg;?/G-Z/S&T

,datéd 18.11.1987, you &Te€ hereby svared to_resnmevduty in

Trains Brench w,e.from 18,1187 FN.

Sro D. SQTCWQ‘

C/. Sr.DOS/LKO
- &r, DPO/LKO
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P.5. Ne. 5497 ; Ciroular Ro. 831-E/76-IV(E1v) dated 2.12.1971
Rly .Bd. No E(NG)-II-TORE3-4 dts 3.11.71. =

cn—
|

. . 'Subs. Absorption of nediocally decategorised afaff in
“~ glternutive postsa. : e
It has been decided in the Departmental Council meeting !
under the J.C.H. scheme that medically unfitted running staff may
be- given preference for absorption in the following categories
of posts, ¥ F5und otherw.se sulitauvle after proper screening t-

(a) Power Comtrollers.
(b) xssietant Loco Foremane

(c) Instructbrs in Zomal Schoolss

d) Janitors.: . , ,
Shedmen. ' S o i
Job Recorders. o ' ' ‘ ’
Telophone Clorks.
cal ataff

Control Offices.

(1) Bostel Warden and Hospital Supdt..
(j) Welfare Inspectorse
. (k) Wagon Movement Inapector. N

;'"Theﬁexiating order contained in Bd*s letter Ho. E(NG)SSRE1/
11, drted 6.2.1968 provide that if a permanent railvay servant
is absorbed against a temporery post in a permanent cadre, a
supernumerary post may be created in lieu of the teaporary post
and his lien counted against that post. The orders also provide
that (1) actual creation of a supernumerary post should follow
the acceptance of offer of alternative post and (11) it is
desirable that if the supernumerary post is in lieu of a long
tern temporary post, the latter should preferably be one which _
is expected to be converted into permanent post very soon. o

It hcs now been decided that where it is not possidble to
f£ind a suitable alternative perménent post or even a suitable
temporary. poest (convertible as a supernumerary post in socordauce
with theabove orders) w.thin the period of Leave, permanent railway -
n¥X® gervents may be abeorbed against any temporary post for

"which they are considered suitable within the period of leave

ss ap interin measure. They may be shifted et the earliest opportunity
againet suitable permancnt nosatsof suitable temporaZly posts .

( convertible into supelrnumerary posts in accordance with the

Koard's ordeys referred to hbove). The period of service

rendered against the temporary posts against which they are

cbeorved as an interim measure, will however, not count for the - ~
purpose of czeniority. This period will also not count for the
‘purpose of fixation of pay i.ec. the pay on peimanent absorption
would be fixed with reference to hte pay which they dreov immediately
before medical deaategorisation. : '

caaa
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” BEFCRT THE CUWITRAL ADMINWNISTAATIVE TRIBINAL
> . ADDITIC.AL 3T™NCH AT ALLAHASAD.
INDTX
IN
~~ RTGISTRATICE NO. 239 OF 1988
Surya Dev Dubeyeccam e e Petitioner.
Versus
‘ The Union of India and otherSeaa.-----Respondents.,
i
v S.No. Particulars of pavpers Page Nos
Hi' 1. “Iritten Statement, 1 to 6
m < : U’f (A%, 555{13/
7 K yfrAJL
\\Sk\/(/ ‘Railvall Afvocate

CCUNSTL FOR TI¥ a7 (ld™nT.

il i L/I/
: W;i? _Y]Cb?%—«
Dated: Anwil] ,1988.°
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BFFOR® T7% CWNTRAL ADMINISTRATIVE TRIBUNAL
ADDITICSAL B¥NCH AT ALLAHABAD.

YHRITTEN STATITIMENT

On behalf of

Union of India and otherSe-aaece-a--.--.Respondents.

IN
RTGISTRATION 0. 259 OF 1988«
Surya Dev Jubeyeeeccommammmcnan- ~----Petitioner.

Versusg

Union of India and other§e-aeee-o-----Respondents.

The hunble reply to the aforegaid petition

on behal? of the abovenamed respondent Most Respectfully

Showeth ag under:-

i

i
1e That the contents of paragraph no.l to 4

of the netition call for no commenﬁs.
2. That the contents of paragranh no.5 of
the petition are not adritted and are denied.

%, That the contents of paragraph no.6e1 and

|
|
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gx8 6(1i) of ttre petitionp&fcall for no cormentese

4, Thait the contents of paragraph no.6(iii)
of the netition are not admitted apd are denied. The
petiticner is a medically decategorised staff and was
posted in Signadl and Telecommunication Branch. The
petitioner was not prepared to resume duty in Signal
and Telecommunication Branch for the reasons that he
was hard of hearing and kbak in sight and as such in
order to fill the vacancy of Senior Clerk in Signal
and Telecomunication Branch Shri Khullar vas posted
with mutual consultation b both the Branch Officer

concerned,

5e That the contents of paragraph no.6(iv)
of tre netition are admitted to the extent that when

Shri Khullar was nosted as Senior Clerk in Signal

and Telecormunication Brancbh tie petitioner was already

wvorking as Senior Clerk and as such he ©ag promoted

,/‘ qreva

pory ,

& g,df- _

§-0°

buu"’"

_,a¢ Head Clerk as the seniority posfition ofShri Khullar



;‘_gf“ 5){1V

wasS not assigned as a Medically decategorised staff

in Signal and Telecommunication Branch,

6e That the contents of paragraph no.6(v)
of the petition are not adnitted and are denied. The

Screening Committed consisting of 3 JA grade officers

4~
has considered fit to Shri Khullar for posting as
Senior Clerk knowing it fully well that the vacancy
of Head Clerk is available.
ks

T That the contents of paragraph no.6(vi)
of the petition as stated are not admitted and are
denied and the same shall be suitably dealt with

at the time of hearing of the case.

8e That the contents of paragraph no.6(vii)
of the vetition as stated are not admitted and are
denied. It may be stated here thai both the unions
agreed upon to give proforma fizxation to Srri khullar

as Head Clerk grade Res.1400-2200¢ from July,1987 from




g
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the date his junior “hri Dubey promoted, He was also
directed to get the actual payment from the date of

shouldering higher responsibility.

9 That the dontents of paragraph no.6(viii)

and 6(ix) of the petitiorercall for no comments.

10. That the conten*s of paragraph no.6(x)
of the metition are not admitted and emphatically
denied. It may be submitted that the order was kept
inabeyance b the corpetent authority on the reprecen-
tation of Worthern Railway Mens Union for discussion
in view of the decision taken by the Screening

Committee andtheir decision cannot be over ruled.

11, That %kz in reply to the contents of
naragraph no.6(xi) of the netition it is submitted
tlat the case is nending for negotiation before

bssistant Labour Commissioner.

124 That in reply to the contents of zzgz

paragraph no.6(xii) =f (a) only this much is adnitted
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18x that the !inistry of Railvays has décided the
equivalent grade to Drivers and Guards inLPrinted
Serial No.73*1 but as already explained in preceding
paragranhs the pay of Stri Khukla-r +as protected by
granting 30% in present grade, hence no loss of nay

has been caused to the Medieally decategorized

employee.

13 That the contents of paragraph no.6(xii)(b),

(¢) and (d) are not admitted and are denied.

14. That the contents of paragraph no.6(xiij)(e)
of the netitioner are denied., Sbri Khullar wvas

promoted as Head Clerk in Grade Km Rs.425-700 being
8enior to the netitioner. The question of renosting

of S%di Khullar does not arise.

15, ' That tre contents of the petitioner that

Shri hhullar was arbitrarily posted as Senior Clerk

in Signal and Telecommunication Branch is misconceived
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B
and has been made vith a view to lend colour to tre

instant Exim case.

16, That there is no violation of any circular

or rule of the Railway Department.

17 That the netitioner is not entitled to

any of the reliefs =aX claimed.

18, That the netitioner have not exhauster

departmental remedgzy of filing anpeal / representation

ard as such the petition is liable to be dismisced

on this ground % alonee.

19, That the petitioner!s petition is frivolous,

vexatious and liable to be dismissdd with cosgte.

W

on of ‘Tndlgh

.. Y .r, . : ""“‘3\
\,}/ ' Kor c )“J‘Si
Verseication Ls
I, f 6. [Cod nornn - designation

/(mr?”’ l@""*# /?"‘"M fﬂ) do hereby verify that the

contents of naragranh no.1 to 19 of this renly are
based on nerusal of official record and legald advice
received.

11,1988 at Ai2éRabad

LY

Verified on this T_gday of Ap

Forynls#or Todaa.



Iy THE CTNTRAL, ADMINISTRATIVE TRIBUNAL, ALLAHABAD,

Surya Deo Dubey cos Applicant.
Versus
Union of India & others .. -Respondents.

- RS o o oy S D i B T T WS P (e e WS e b TR S oy om TR b e T A e T A TR ey s 7P o D T O i S e S

S1l. No. Particulars. Page.
1. Counter reply of respondent 1 to 6
No. D.

- O T o e Y et e mn SO et S Pt gy D TV it T > T sy S T T i vt T mecs T s i U A i sy e TR S S g e s GMA T

Qe

Signature of resnond:nt no. D,
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In the Centrel Administrative Tribynal, Allahabad.

Registretion No.29% f 1988 (L) e
W 63 Y
Surya Deo Dubey cee dpnlicant,

Versus

Union of Indig & others ... Respondents,

COUNTER REPIY ON BEHALF OF
RESPONDZNT NO., 5

The answering respondent no, 5 submits his counter

reply as under :-

Te That in the arrsy of parties, the gprlicant
has wrongly mentioned the designation of the answering
respondent as senior clerk whereas he has been wrking

as Head Clerk in the S&T Branch, D.R.M's Office, Iucknow,

2. That the contents of para 1 of the appli-
cation are admitted except that the applicent is employed
as Head Clerk o=s shown egainst column no.(iii). The

order of applicant's reversion has 2lready been imple-

mented,

3 Thzat the contents of para 2 of the appli-
cation need no comments except that the designation

of the answering & respondent has wrongly been mentioned
es senior clerk against column no. (v), The answe¥ing
respondent has been wotking as Head Clerk in the S&T

Branch of D.R,M, Office, Lucknow



fr s>
L, That the contents of para 3 of the spplicaticn

call for no remark,

5. That the contents of para L of the aprlication
are not demied but the spplication is not mainteinable
as the subject matter, s per epplicant's own averments
made under para 10 of his application, is pending before
the Labour Court, which has the ful€ powers to decide

the issue,

6. That the contents of para 5 of the gpplication

are denied as statéd.

7. That the contents of para 6(i) of the appli-

cation are not denied as stated.

8. That the contents of para 6(ii) of the oppli-
cation are not denied as stated. It is further submitted
that the answering respondent, as per rules and circular
of the Railway Board, was entitled to be sbsorbed as
Head Clerk in grade Rs, 425=700 ( now grade Rs. 1400-
2300) on having been decl ared medically unfit for the
post of Guard grade 'C', Since the grade of Rs. 425=700
wes not given to the snswering respondents at the ini-
tial stage, the grade of Senior Clerk i.e. Rs. 320-560
wes accepted by him under protest and without pfejudice

to his legal righte.

2. That the contents of para 6(iii) of the
application are denied as stated. The amswering res-
pondent was posted in S&T Brench on administrative
reasons for which the administration was fully empoered.
10, That the contents of para 6(iv) of the

application sre denied as stated, It is admitted that

- .



(3)
fsl
vhien the enswering respondent was posted as = senior
clerk in S&T Branch, the applicent was already workigg

' 3
as semior celek, Tt is denied that 59 the applicent

being senior to the answering respondent was promo ted

as Head Clerk, Fact is that since thé seniority position
of the answering respondent as a medically decategorised
staff was not sssigned by the office in S&T Brdch by
the time of promotion of the applicant as Head Clexk,
the appliqant was wrongly promoted over and above the
answering respondent, Later on the mistske was realised
and the answering respondent was found senior to the
the aprlicent. Consequently, the orders of the applicantk;
reversion snd ensweriné reposndent's promotion were
issued. It may further be mentioned that the answering
respondent is senior to the spplicant end the adminis-
tration had every right to ractify the mistake and

administretive errors.

11, That the contents of para 6(v)of the gppli-
cation are denied for went of knowledge. It is, however,
submitted that the posting of the answering respondent
in S&T Brench was neither arbitrary nor illegalt The
administratisn wss fully‘competent to make such'posting

of the enswering respondent,

12, That the contents of para 6(vi) of the
applicstion are not.denied. Since the asnswering res-
pondent, after assignment of his seniority as medically
decategorised staff in S&T Branch, was found senior

to the applicant; the order of applicant's reversion
wes passed and the snswering respondent was promoted

which were quite legal and under the rules,

13. That the contents of para 6(vii) of the

1 ations
application gre denied as stated. The representatio



(4) - g
referred to in the para under reply are self expla-

natory to the actual facts,

14, That the contents of para 6(vif{) of the
application in.so for as they relate to sending back
of the answeriqarespondent to the Treains Branch'are
not admitted. The answerieyrespondent, in temms of
Order No, 752E/6~-2/S&T dated 18,11,1987, was trans-
ferred to Trains Branch but due to administrative

reasons, the said order was not made operative,

15, That the contents of vara 6(%§§§4 of the
apvlication are not denied but since the order of

the answering respondent's transfer was not given
effct to, the answering respondent did not joir in
the Trains Branch, He has been still working as Head
Clerk in S&T Branch,

16, That the contents of para 6(x) of the appli-

cation are denied,

17, That in reply to contents of para 6(xi) of
the gpplication, it is submitted that since the gppli-
cant had already goume to the Labour Court under the
Industrial Dispute Act, 1947 through Uttar Railway
Karamchari Union ( Regd ) prior to filing of application
before this Hon'ble Tribunsl, he cannot seek redress

in both the courts i.e, Labour Court =nd this Hon'ble

Tribunal, The Lsbour Court, under the Industrial Dispute

Act, 1947, is fully competent to adjudicate upon such
matters. The application, therefore , is not maintain-

able and liable to be rejected.

18.. That the contents of vara 6(xii) of the
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application including the grgpunds as shown under sub

% fara

paras (b) to (e) are denied. With regard (&), this
w7

much is admitted that the answering respondent was

be

entitled to/absorbed in grade Rs. 1400-2300, Rest are

dsnied,

19, That in renly to contents of para 7 of the

application, it is submitted that in view of the facts
mentioned above, the applicant is not entitled to the
relief prayed for. The application is lisble to be

rejected.

20, That in reply to pra § of the spplication,
it is submitted that in viewof the facts mentioned in
this counter reply, the applicant is not entitled to
any interim ordef, Since the impunged order had slready
been implemented, the interim order dated 21,3,1988

nassed by this Hon'ble Tribunal is liable to be vacated.

21e - That in reply to para 9 of the epplicatioa,

it is submitted that the application is not maintainsable
being in contravention of the provisions contained under
section 20 of the Administrative Tribunals Act, 1985,
Since the gppIiicant's representation dated 14,1,1988

has neither been finally disposed of by the adminis-
tration nor six months from the date om which the
representation was made has expired, the application

is not maintainable.

22, That in reply to para 10 of the gpplication,

it is submitted that since the applicant, before filing

_application under section 19 of the Administrastive -

afop wo acKeol
Tribunals Act, 1985, had already ag;éé%ég to the Lzbour

A
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sy

Court, the present application moved before this
Hon'ble Tribunel is not mainteinable as he, at the
same time and on the same issue, connot seek reliefs

in the labour court aznd in this Hon'ble Tribunal.

25. That the contents of paras 11, 12 and 13

call for no comments.
24, That in the facts and circumstances stated

in this counter reply, the application is liable to

be dismissed with cost.

Verificagtion.

I, P.K., Khwllar, son of Sri Y.R., Khullar, working

as Head Clerk in S&T Branch of Divisional Railway
Manager's Office, Northern Railway, Iucknow, do hereby
verify that the contents of para 1 to 18 of this
counter reply are true to my personal knowledge and

those of paras 19 to 2% are correct to my belief.

Place: Iucknow. Qmeﬁﬁggéfj::Z”—‘

Dated: 28.4.1988. Signature of the respondent
No. 5.
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" gurya Deo Dubey

Versus

Union of India & Others.

Rejoinder Affidavit off Applicant Surya Deo Dubey

to the reply of respondents s

I, surya Deo Dubey, S&/0 2ri Eyarka'Pd. Dubey
'
Hesad Clerk s & T Branch D.R. M, Office , do he;gby
A ﬂ'.f :"}$’: solemly affirm as follows : -
L Q%‘[)bg]:)gs ‘1. That the deponent is the applicant in the above &
- ” \ ' noted case and is well conversant with the fact;L"
s oo of the case. re has read the replies filed by the

respondents and files his rejoinder by way of this

affidavit.

2e That the deponent is still working as Head Clerk in
the 8 & T Branch of the D.R.M. office and has
not been reverted as a senior clerk in pursuance
of the impugned order dated 16.10.87 contained in
Annexure-2 by respondent No. 5 in his reoly are

L —
wrong as also snown by Annecure R-I.

3 That it was wrong to say tnat the applicant filed
any case in Lapour Court under the Industrial
Disputes Act 1947. The matter was taken to Larour

Court by the Uttar Railway Karamchari Union

COI’I&d. . .P/Z”’/

=

Aty
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(Registered) and not by the deponent as stated in
para 6(XI) and action of a third paxty cannot bind
the applicent and thus it does not operate as a

bar for seeking redress in the Hon'ble Tribunal.

That since the aoplicant is against the reversion

fy.«ordcr the applicant could not walt for the result
\

& pf his representatlon. Beslides the representation

f
N #

inled by the applicant Annexure-15 hag not been

di sposed off as yet,

That the duties of a Head Clerk or Senior clerk in
the Trains branch as well agc in the &T branch
are exactly similar to the same and if on account
of eye sight and weakness of hearing the respondent
No. 5 cannot be posted to Trains branch, he can

also not be posted to S & I branch.
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I, the above named deponent do hereby verify that

the contents from paras 1 to 6 of this Rejoinder are

true to my personal knowledge.

Signed ang@ verified this 18th July 1988 in the
r
1

civil court compound at Lucknow.

/4 [
Depggzgé%gl/‘

I identify the deponent who

has signeF before me,

MMW M\w‘\,

Advocate,
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